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Notes of the Registry

Orders of the Tribunal 4 ¢

<

Heard sShri N R.Reutray, Ld.Ceunsel for the

» agplicant and Shri ﬁ.ﬁqﬁﬁthvmmgfdw% Counsel

(e vhen a copy 8f the 0.0 Ras Duen sncoved} Appeate
ing en behalf of thz Rzzpendanta=Rallways and perue
ged the records placcd befere us,

in ceurse of hearlag Stri Rath pgeinted cut th .t
as per the yrovisien of the Scheme fer grant ef
AsCoFg.te the rollusy servints, « Screaning Osoumnie
tAes hag been set upy by the Standing Comnmittee whict
meevs twice & yesar iGuring che first weok ef Januecy
o f the previeus Financial Year ard during the first
woek of July o€ epy Finanalal Year) te zreosss the
casnze It is in this conusctiern, Shri Rath sube
miited that the matiars may H Serwwldel & the
meucitesn for censifering the griovences with
regard to 40P, as rulsed horein. |

Having reacd the Ld.Counsal ¢f hoth e aides,
we Glssese of +his O.8e with dizsction thet the
ayplic tisn be sent 9 the Scraening Committes tn
Be hald in the month e f Jenurary, 2685 to censider
the eise of the applic nte & copy of the Oli, may
be trested as part oF e represantatlion v be put
up bafere che Commiites,

@ith the ebservatisn aud direstien s mada alovea,

this Ge iz dispossd of st the st g: of aGmis Jiﬁ:l&"

vies hﬁ;;g\;
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